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MADHYA PRADESH ACT -

No. 10-OF 2002 ' o

R
THE MADHYA PRADESH LOK SEVA' (ANUSUCHIT JATleN, ANUSUCHIT
JANJATIYON AUR ANYA PICHHADE VARGON KE LIYE ARAKSHAN,
- SANSHODHAN ADHINIYAM, 2002.

[Recdived the assent of the Governor on the 30th April, 2002; assent first published in the ""Madhya Pradesh Gazette
(Extra-ordinary)'" dated the 7th May, 2002]

An Act, to amend the Madhya Pradesh Lok Seva (Anusuch:t Jatiyon, Anusuchit Janjatlyon Aur
Anya Pichhade Vargon Ke Liye Arakqhan) Adhiniyam, 1994.

Be it enatted by the Madhya Pradesh Legislature in the Flﬂy third year of the Republic of
Indip ag follows :— . .

1. (1) This Act may be called the Madhya Pradesh Lok Seva (Anusuchit Jatiyon, ‘Anusuchit
Janjatiyon Aur Anya Pichhade Vargon Ke' Liye Arakshan) Sanshodhan Adhiniyam, 2002.

(2) Ut shall come into force on such date as the State -Government may. by notification,
apppint. . ' )

. In Section 2 of the Madhya Pradesh Lok Seva (Anusuchit Jatiyon, Anusuchu Janjatiyon
Au Anyw Pichhade Vargon Ke Liyc'Arakshan) Adhiniyam, 1994 (No. 21 of 1994) (hcreinafier
ref¢rred to as the, P:mupnl Act), for clause (b), the following clause shall be substituted,
namcly :—

P

"(b) "Establishment” means any office of the Staic Government or of a local authority or
statutory authority' constituted under any Act of the State for the time being in
force, or a University or a company, corporation or a Co-operative sociely in
which not less than fifty one percent of the paidup sharc capital is held by the
State Government or the institutions receiving grant-in-aid or any cash grant from
the State Government and includes a work charge or contingency paid
establishment and such establishment in which casual appointments are made but
does not include the establishments covered under Article 30 of the Conslitution.”.

3. In~Scction 3 of the Principal Act, it.cm 2) angl (4) shall be omitied.

4. In Sccli0;1 4 of the Principal Act,,—

(i) for the existing marginal heading the following marginal hcading shall be substituted,
namely :(— .

"Fixation of percenlage for reservation of posts aind standard of evaluation™;
(i) Tor clause (i) of sub-section (2), the following clause shall be substituted, namely :—
"(i) at the State level, the following percentage of vacancies arising in a recruitment

year, in class 1, II, [Tt and IV posts —

¢

Scheduled Castes ~ 16 percent
Scheduled Tribes 20 percent
Other Backward Classes . 14 percent":

ST . st
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(iii) after clause (b) of sub-scction (3), the following clause shall be inserted, namcls_
"(C) Wherever the reserved vacancies for Scheduled Castes and Scheduled Tri

all cases of direct recruitm_epl or promotion have rcmained'unﬁllcd' ind
earlier year or years, the hacklog and/or carricd forward vacancies wou)g
treated as a separate and distinct group and will not be considered to
with' the reserved vacancies, of the year in which they arc being filled up’
determining the ceiling of fifty percent reservation on lotal number of vacand,
of that year. In other words, the ceiling of fifty percent on filling up

reserved vacancics would apply only on the reserved vacancies which
in the current year and the backlog/carried forward rescrved vacancieg
Scheduled Castes or Scheduled Tribes of earlier yei

ar or years would be treaang
as a scparate and distinct group and would not be subject to ceiling of fif:ty ¢
percent : : ,

Provided that the appointing authority may at any time undertake a special recruitment
to fill up such unfilled vacancies and if such vacancies remain unfilled, it shall .

not be de-reserved in any manner for filling up by the persons not belonging,
to the category for whom the post or posts are reserved”; '

(iv) after sub-section (4), the following sub-scction shall be inserted, namely :—
“(4-A) The State Government may by gencral or special order make any provisions in
lavour of the members of the Scheduled Castes and the Scheduled Tribes, for
relaxation in qualifying marks in any examination or lowering the standards
of evaluation. for reservation in matters oft reer

uitment and promotion to any :

- class or classes of services or Posts in connection with the affairs of the State."; |

I

. e . . . H

(v) after sub-section (5), the following sub-section shall be tnserted, namely :— )
“(5-A) The State Government may make rules or issuc any instructions in the matters I
of  promotion with conscquential seniority (0 any class or classes of posts in :

the Civil services of the- State in favour of the Scheduled Castes and the i

Scheduled Tribes.". : - i

Amendment of

5. For sub-section (1) of Scction 6 of the Principal Act, the following sub-section shall be
Section 6. substituted, namely :— .
"(1) Any appointing authority entrusied with the responsibility under sub-section (1) of
Section 5, who wilfully acts in,a manner intended 'to contravene or defeal the
purposcs of this Act, or endorses a false certificate in terms of Section 14-A,
such act of the appointing authority shall be deemed to be misconduct under the
conduct or service rules applicable to him and for such misconduct be liable for
disciplinary proceedings under the said rules as well as for prosecution by a court
of competent jurisdiction and shall on conviction be punishable with
imprisonment which may extend to one year or with fine which may extend
to two thousand rupecs or with both.".
Substitution of 6. For Section 8 of the Principal Act, the following Section shall be substituted, namely :—
Section 8,
- N ) 7
Representation in "8. The State Government may, by order, provide for nomination of officers ‘belonging
:te::c“‘m commi- to the Scheduled Castes, Scheduled Tribes and Other Backward Classes in the

Selection/screening or promolion commitlee by whatcver name called, to such
cxtent and in ‘such manner as i'may consider necessary where such committee

’
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is constituted either under the service rules or otherwise for the purpose of
selecting persons for appointment or promotion to any public service or post.".

7. After Scection 14 of the Principal Act, t.hc following section shall'-:b'é' inserted, namely :—

"14-A Every appointing authority shall endorse on the appointment order to be issued
by him, a certificate to the effect that he has complied with the provisions of

the Madhya Pradesh Lok Seva (Anusuchit Jatiyon, Anusuchit Jan Jaliyon Aur
Anya Pichhade Vargon Ke Liye Arakshan) Adhiniyam, 1994 (No. 21 of 1994)
and the instructions issued in the light of the provisions of the Act by the State
Government and that he has  full congnizance of the provisions of sub-section
(1) of Section 6 of the said Act.”,

Insertion of new
Section 14-A:

Certification by
the Appointing
Auhority.

frds, T A1 Q@ AR, REART 5 W HA S

AP & | 1
——ln

4
' i-
o R -
.- -~ 4'
L -




